Aol
BEFORE THE ADJUDICATING AUTHORITY
NATIONAL COMPANY LAW TRIBUNAL
AHMEDABAD BENCH
AHMEDABAD
Court 2

C.P.(1.B) No.230/NCLT/AHM/2020

Coram: HON'BLE Ms. MANORAMA KUMARI, MEMBER JUDICIAL
HON’BLE Mr. CHOCKALINGAM THIRUNAVUKKARASU, MEMBER TECHNICAL

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF AHMEDABAD BENCH
OF THE NATIONAL COMPANY LAW TRIBUNAL ON 30.07.2020

Name of the Company: Yashvi Impex
V/s
Shree Shiv Vijay Processors Pvt Ltd

Section : Section 9 of the Insolvency and Bankruptcy Code
S.NO. NAME (CAPITAL LETTERS) DESIGNATION REPRESENTATION SIGNATURE
1.
2.

ORDER

(Through Video Conferencing)

Advocate, Mr. Tanmay Banthia, appeared on behalf of the Petitioner.
None present for the Respondent

The proof of service is filed.

The instant application is filed under Section 9 of the I&B Code, 2016.

The Petitioner as well as the Registry is directed to serve the Notice of date of
hearing on Respondent along with the copy of order under acknowledgment and

shall file the proof of service.

The Respondent shall file its objections, if any, within two weeks, by serving an
advance copy to the petitioner.

List the matter on 02.09.2020 for hearing before admission.

@ma% st
CHOCKALINGAM THIRUNAVUKKARASU MANORAMA KUMARI

MEMBER (TECHNICAL) MEMBER (JUDICIAL)

Dated this the 30" day of July, 2020



